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ASNSS OQW }‘” FUP Applicant(s)

-Vérsus-

.:/.64"4".97-'. 2, %0.(4.‘ £.9~ . ... . Respondent(s)

S, AL M’T"""D C . v Advocates for Appllcaﬂt( )
. /M? "ﬂ 7{'&‘,; . (.7(2‘ (\c[f( . Advocates for Re\rpondent(s)

_ - _ Office” Notes_ - 'f)g_tg:'__::::: ~ Toutts’ Orders —
] t —--—-.' _'ﬂ:'"’:"”-
19—11 96 Learned counsel pir.5 .Anm»ﬂ

1

for the applicant. Mr.S.Ali, Sr.

This application 15 iy, CeGe5.C. for the respondents.
.. © form sad within time
C. F of Rs. 50/-
deposited vide

. 1PO@BD No . 3%‘%5‘2
Dated .../ /7 1§ " n

»an
ane » suae

“his application has been made
for nonwimplementation of order
aated 24~9 1994 in O.i4e NO.30/1993
¢@1n reopect of auultlonal House
.f;Rﬂnt Allowance at the rate of 10%

and agother_reliefs as stated.
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Issue notice on the respondents
#hy this application shquld not be
admitted.

,List for show. cause ana con-
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Dt - é;/l-jéé Y TERSRE, | o '€=
e e “' EXRETUR S )' !_g o T d\ftJ ;‘." \: ST
ﬁgﬁgif“ ; 7? " SRCERICSRRE e R L MRS S LA
; lz t
(/) 31.12.9,6 . Learned counsel Mr A. Ahmed for !
RN sarvn "' the applicant. Learned Sr. C.G.S.C. Mr S. !
D Sornea ’P"’hk’\ ke X ) PP
e k- ‘V_,,,\_/()\b' ) ¢ Ali for the respondents. Show cause has|
? ﬂw Connmr ¢ ¥ not been submitted.
. : 'f 'r'
ﬂﬂ 4/ v 1 Héard the counsel of the parties
1//\ : - :r - '1’ - for admission.’ Mr Ahmed submits that the
. R ¢ KA
R ' v Y appllcants have common cause and reliefs
] ,Y ' and they may be allowed to join in this|
i v
) ! :g 1 single application under Ru].e 4(5)(a) of
! :, the  Central  Administrative  Tribunal,
> : ' i © e (Précédure) Rules, = 1987. Since the
A " conditions mentioned in the aforesaid rul
i t
» t < . . v * - Ll ) R * '§ * ¥ < . iy ] & A3 ® . - ’ N
l, !
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«///J (=)jneaJquA trre st 12.2. 97 ) ::MI:S&Ali.Sr.C.G.S.C seeks one
- A . R
/AQ 77‘ ) ‘: !: month time to file written state-
. ) 'Q s » 1} « o @ ® . 2 Y .
L) A) >L{/T(n 6/(1/&0?,}&7,7* g ment. .
o=~ 'u—»&>‘ Al B St/«:’@ml&o Y Adjourned for written statement
2) B ‘)_LQ},C;;f c&?ixaw"‘ * * ! &nd fukther orders’on 12.3.97.
eﬁ”kich
9&}:@(’ QOUW /a(:,p t $
» .! . 19 ¢ PR S . 2 . ) ¥ v v
) /Davéca.n 4(/;«5 ‘?nof /&—" AR :. e ' -
' vl . '“J Rty 0’-! —-_— e "~ ‘"M er
# L"/ vJ,,‘._ - ;.('1 ‘/' 'g ‘g.r . ._!‘ ’? e-mb
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' ,dx }203-911 Mr A.2hmed for the applicants|
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' ’ . . e L. * ¢« ¢ @ . . . Ir“_ ] I ) ’Q; ¢ 2 _.,. ‘, * ¢ - Member
T e Raperks ae B c‘"""“gs “ropg
N LV ALY e . ¢
‘ "Lﬂ w{’ w ™~ ! o 3 ”
v) iﬁ/é'}’v’w A, - \%\3'
M”‘“M 1 B
5)7“6 s 9.4.97 Mr AJAhaed for the applicantd
3~k 9? . Mr S.ali,learned Sr.C.G.S.C seeks |
"b‘\'\ Niea—o a”]. rq?/?’k"'—':"»"\“"& Yﬂilf—cf' 1 morith further time to file writt

by Mt - S‘ ALL,Sa’y C‘Cp$.-¢.g \ .
e baidTen s l@tSaST
Ars e fad
of
73] 5
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: are fulfilled the applicants are .allowed

+ W te joim in this*single ‘application.
i

TH e e ar

'y ~ cEérdéed*-)lthé( o :gonj;ents of the
U

lappllcatlon and the reliefs sought. The
! H
n application

i

is admitted. Issue notice

':‘ on the respondents by registered post.
] - .

Yy ‘List for written statement and

t .
, further ~orders on 11.2.1997.

"None for the respondents. .
:: Writt
~ ren, statenment has not been subgd tted)
": List for written statement

1
'and further orders on 9.4.97.

Service report awaited.

. en statement.

List for written statement
» and further orders on 14.5.1997.
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14.5,97 Mr A.Ahmed for the applicarit.
Mrx S.Ali,learned'Sr;C.G.S.c for the
respondents. g i
No written stétemgnp*héé been
submitted. - L

List for'hearing on 11.6.97.

by

Member
Pg
o

10.6.97 Heard the learned counsel
(Kohima) for the parties. Hearing conclud-
ed. Judgment delivered in open
court contained in separatg
sheets and kept in the record.
The application is
disposed of. No order as to

costs.

Meé%@ﬁffﬁ _ Vice-Chairman

nkm
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I N THE CENTRAL AmmlsmA'nvg: '.[‘RIBUNAL — .
| p{ NE o R . GUWAHATT BENCH | ,Q
bféf‘fc C 1 }' . : Ovlgxnal nqp11Cd;ion No zb6/96 and serle
..} * ‘/ v"‘\‘l 4 . . ’
- L uate of decxszon' &his the JOtW day ot June 1997 3
Ao T e (AP KOHIMA) o
- A ﬁhe Hon'ble -Mr JUSLICQ D N. Baruah, Vice-Chazrman A
S 1%@ Hon ble Me G. L. Sangly1ne, Admx 1strat1ve MeMoeD* v}
. 1. Original Application N0a2bb~ofgl9yb S ,
I~ " shri Ram Bachan and 14 others " ...Applicants
By Kvocate Mr A. Mhimed
_ -versUs~ | N
Unlon of lhdla and, others . ....Respondents -~ "
by Advocate Mr S.. CALi, - Sr. C G s C. o
2. ,Orlglnal_Appllcatxon No.268 )& L99§ ‘ . '
" . shri Nomal Chandra Das and 55.others ™ ....Applicants
By Advocate Mr A. Ahmed
. -Versus-

Union of Indla and otherg
- By Advocate i c S WAl or C.G. S C

Original AppL;catlcp’No.279>o: 1996
sShri D.D. Bhattacharjee and 31 others
By Advocate Mr A.. Ahmed

g
'rvgrsus-

~ Unioen of India and others =~ -

.t

" . By Advocate Mr S. Ali, Sr. C.G.S.C.

4. Original Application No.18 .of 1997/

shri Hari Krishan Mazumdar and 24 others

By Advocate Mr A. Anmed

S -versus- .

[

Unlon of lndla and others )
By Advocato NL S Alx, Sc. C G blC.

Shrl Jatin “landra hallta an* 19
By Advocate Me A. Nired

-VErsus-

co T Unlon of lndira and. oLherb

By AAwocaLL Mr S, All, bz. c. G S C

t
1

i s

5. Original Appl catmon No. 14 ot i L
thcrs

....Respondents

....Applicants

+«+.Respondents

| |
!
....Applicants

.+ .Respondents

‘o '
.-

... Respondents”

... Applicants -
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6. Orlglnal Appllcatlon No 91 of°l996

Shri Danlcl Sangina and 81 oLhers
By Advocate Mr S. Sarma and Mc B. Mehta.

....soApplicants

-versus- . . ’

Union of .India and others ......Respondents

By Advocate Mr G. Sarma, Addl. C G.S.C.

7. OriginalvApplication No.87. of 1996 - |

Shri C.T. Balachandran and 32[others vev.0sApplicants

By Advocate Mr S. Sarma and Nr B. Mchta
1"")‘“‘“87'11 \
.'4:’355535\(. - -yersus-
L ezt e e
7 ﬂ\ﬂ_\ Union of India ard others «+.e..Respondents
R AT ; : "
Gl ;¢ By Advocate Mr G. Seima, Addl, C.G:S.C. .
\\\\j‘:: v ’ .
RPN §. Ociginal A 11cat on.No. 45 of 1997
B> A ’ * l .
~- Snra L. Snabh1dhaxan Naar and 9 others eeeessoApplicants
By Advocate Mr S. Sarma and Mr B. Mehta
-Versus-
Union of lndia and sthers ' ‘ +++.+..Respondents
T By Advocate Mr. G. Scrma, Add#. C.G.S.C. I
. ! ‘ l %I
9. Original Application No.197 of 1996 ‘
. Shri P.C. George and €5 others ceesssoApplicant:
I : i

By Advocate Mr S. Sarma
-versus- - : | |

. o ‘
Union of India and other] .+« ¢ Respondent

By Advocate Mc A.K. Choudr.ty addl. C.G.$.C.
10. Original Applicatiofi No.28 f "1996
st Hirelal Dey and 8 othd 4

&
By iivocate Mr A.C. Sarma & & Mr H. Talukdar

. B
!

—~ -

sav e o!\ppllbbl

' ~versus—,‘:' "' E |

Union of lndia and others «......Responder

By hdvoyate ME ‘A, K. ehomar..y, Addl. L G.S.C.
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11, Orlglnal Appllcqtlo No 190 of 1996 :
l;'Natlonnl Pederation of Informatlon and
- Broadeasting lmployoes, hoordarshan Kondxa,'
Nagaland Unit, veprescnted by Unit
* Scecrot ary'—'A ‘Beso.
2. Ur A, Beso4 worksng as ucnxor Lnglneelxng
) _ Asstt. (Group Q),... Qev Kohima,
ceese.ohpplicants
By Advocate Mr S. Sarma and Mr B. Mehta :
—vergus— - - .
gae t RIS ¥ ;!
Union of India anc qthers ”‘;..,...ReépOndents
By Advocate Mr ‘A.K. Choudhuryw Addl. C%G.S.C.
: | . " I
i12. Original Application No}19l of 1996
: - 8hri Kedolo Tep'aqdzlG others .;....Abplicants
By'hdvocate'Mr'S;?Sgrma and Mr B. Mehta
~vcruu"f
. Union of lndxa and oLhcrs ......Respondents
By Advocate Nr AL K Chbudhuty, Addl., €,G.S.C.
e SEANRETIR , o
. 9’ ° ‘ . ; ‘ .
l3.>.0riginal Apglication'No.SS of 1997 :
‘ 1. Shri Ranjan kumar Deb, -
(s V% - Secretary, All India R.M.S. & Mail
;;ﬁq;yjﬁ\‘ Motor. SGrv1cexEmployoes Unxon and
A 32 others. :
7o fﬁ 2. 'Shri Prasenjlt Deb. S. A., Raxlway ‘Mail W
) e 'Servxceq Dlmapur Razlway Station, :
PRT : D1mapur, Nagalands
4 wes, ? 4 e
D _ . ... hpplicants
e By, Advocate #r, N.i. Yrikha
l‘;‘\‘-.;.,,-;-‘t . . ° . : /
o ¢ -versus= o . o
“Union of I@didfgﬁ& others | _.;...aRtstnd¢bté'
ByeAGVQcatg'MrPGL?Sarma, ddl. C.GJS.C. ‘Jf
14. Orlglnal Appl1catyon No.192 of 1996 . o
1. National Federatlon of Informatio. .
and Broadcasting Emplovees,
“14 India Radio, kagaland Unit, -
represented “nit Secretary - Mc K. Tep.
2. My Kekolo Tep, Transmission Executive,
Akl Indie Rad}p, Kohima, Nagaland Appl]caﬂlv
’ By hdvccate Mr $. Sarma and Mr B. MenLa
(1‘727 y ’ | ‘
A ~versus-
. Union'oi India énd others oo Jespondents

Ly Advocate My ALK. Choudhury, Addl. C.6.8.C

——n -
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15, Original Apprication No.2u ol 199
Shri Jagdamba Mall,

General Secretary, Civil Adit & Accounts
Association, and 308 other eitployees ot .|
the Office of the Accolntan

t General, ' . ‘
Kohima, Nagaland. o , -++.Applicants
By Advocate Mr N.N, trikha " .

| ~Versus-
Union ot lndia ard others o |

....Refpondents
By Advocate tir G. Sarma, Addl. C.G.S.C. -

' LORDEK

bute of decisiqn: 10—6-1997

Judgupnt‘dellvered'1n‘oéen court at'Kohima (czfcunt
51tt1ng).ﬁ Al? the appﬂicatioqs .are disposed of. No order 'as to
Wdis. | R - | |

, ;d/-wcfs CHAIRIAN
C L sof-mENBER (A)
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| ' Al the above applications {nyolvc cowmon questions
’

of law and similar facts. Therefprc, we propose to dispose of

- all the applications-by this common.orfler. = - "+ " v v -
I - o '
2. Fucets for thé purpose of disposal of the applications
are: : oo T .
. .. . ’

The applicants are employces of the Gbverninent of

India  working India’ working' in. various departments including

»

Defence D?cpartm;:nt; O.A.Ngs.266];3,6, 020'8/96... I;.79/96. '8/975. and

14/97 are Dcfence Civilian enri’blos.'t,z':cs- und_cr 'the M.nistry' of !
Defence, 0.A.Nos.91/96, '1;7/96, 45/97, 1.3‘7/56 and 28/96 are ’
(,-mpluy'u:s in the Sx:b,sidiury Intelligence Burcau Deparament undcr
the Ministry of Home A(f;xirs, in O.A;N.o.'lQO/_.U(S e members
of the applicant Association -are e‘mployecs under  Doordarshan,

- . ) ) ", 1Y
Ministry of Information and Broadcastgng, and e. present posted

at  Rohima, in rO.A.N0.191/96 thg'applicants are cmployees of

the Department of Census, Ministry of Home Affairs, in O.A.
No.55/97 the applicants are cmployees unde- Railway Mail Service
under  the  Ministry. of Com'mun,icutii'm,. in O.ANo.192/96  the
) “members of the applicant (Jn'ion are cm',:loyécs of All India Radio,

and in b.r‘\.NOJ?G/Q7 t‘hq applicant” s an employce under the

N )
Comptrolier and Auditor General,’ -

1

3. All the -applicants -ary now posted in various parts

of the State of Na'galand. ""hey are, except the applicent _in

T CANGDS/YT, are claiming i louse P\!cm Allowance (HRA for
A

short) ot the rate appiicablc 1o the employees ol 'B' closs cities
of the country on the basis of the Office Memorandum No.11013/2/ |
SO-1 {3} duted 23.9.1986 issued by the Joint Secretary to the

Goverminent of India, Miresiry of Finunce (Deptt. of Expenditure),

. s ]
New .Delhi, on the grouna that they fhave been posted in Nagaland,
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The President of lndia jssued -ail

oider dated 8.1.1962 to the

effect thut the _cmployccs' of L& Department in the Naga Hills \ "

~ta,

d with rent free quarters

-

and Tuensang Area who were not provide

would draw  FHRA -t the rate upp\ié;\b\c to the cmployees of

W oclass cities of the country on the Lasis of O.‘M.‘No.2(22)-\i.1i(H)G()

dated  2.8.19060.  However,

the employees ighoring thu"":;ircu\ar u}l,*r':lr.gsel-‘gjéén'q-;;” Lalns, being
‘ T e wm%mw v

cmployces approached this Tribunal ond
. s

the Suthoritits -~ denied the same o

aggricved some of the

the “Fribunal  gave direction "to “the _authorities - to pt’f)7 H'RA Lo

those applicants with ef'feé,t"jfrom 18. al%G‘,Being‘ ‘dissatisfied
¢ I { :

with the uforesuid crder passed Dy this Tribunal in 0.A.No.42(G)

of 1989, S.K. Ghosh and others -vs- Union of india and others

(he respondents filed SLP and in. due course the Supreme Court

dismissed - the said SLp (Ci\'i\ Appeal NG.2705 of 1991) atiirming : ;

the order of this Tribunal paésed in O.A.MN0.42(G) of 198?) with

some modificution. e quate the concluding portion of the

adgient ol the Apex “ourt pussed n the above appeal:

R S : nwe cee no infirmivy:in ‘the pdgment;
R AR -~ of the Tribunal under appeal. No “error  with .
the ressoning and the conclusion reached therein.
i o We ure, howeve:, of the,view that. the Tribunal
f VAR has nct -justifies in granting arrears of House
fn O . Rent  Allowance to- the respondents from May |
' 18, 1986. The ¢ spondunts are entitled to the |
| arrears only with effect from QOctober 1, 1986

‘ when the recommendation ol the 1vth Central |
Puy Commission were enforced.  We  direct :
accordingly and. modily the order of the Tribunal . o |
o that extents The appet Sihgrefore,  disposed |
ol No costs” - 3 |

‘e

From the judgment of the /.pex Court quo}cd above, . 4t is now i
. / well  estublisbed  that the ¢mployees posted in Nagaﬁfmd would

g Lo enutied Lo pet HIRA s irdicated in e sforesaid iudgmoent,

4. The  suid judgmen:  relates 10 the employces of the
"l‘elccomm,unic;'.ion and Postal Deparument. Laterlon, the civilian.
employces  of ne ~Defcnu Department  as well as ecmployees
of the other («.{;umn‘cms‘-),( 'lhchcmral Government who were

not puid MRA, therefore, being aggricved Ly the action of thc

: . T respondunts......

)
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respondents in refusing to give the bencfit of the HRA in terms
of the judgment of the Apex Courl quoted above, some employces

approached  this -Tribunal by’ filing "scveral original applicasons,

Al the applications were disposed of by this Tribunal by a common

order dated 22.8.1995. In the said,-'order'thlé Tribunal allowed

the orlginal applications and directed the respondents to pay

)

HRA to those app\licants. The Tribunal, in the aforfesaild order,

among others obscrved as follows:

"I.(a) House rent uallowanceTsut. -the~w
ratc applicsble to the: "Centfal Government
cmployees in 'B' (B1-B2) class  cities/towns
for the period from 1:10.1986 or actual date
of posting ~in Nagaland  if it is  subsequent. '
thereto, as  the -case .may be upto 28.2.1991
and  at o the rate as anay  be  appleable  from
time to time as from. 1.3.1991 onwaurds and
continue to pay the same."

Thereafter the  civilian emp‘.oyucé of D'cfcnc'e.. Dcpartmeni also
claimed HRA on the basis of the saild judgment Jf the Apex
Colrt and circular dated 23.9.1986 by moving variots applications,
namely, O.A.No.124/95 uud .O./\.'No.)25/95. This “‘ribunal by yet

another common order doted  24.8,1995 puss'ucl it O.A.Nos.124/95

and  125/95 allowed the uapplications dirccting  the respondents

to pay HRA to the Defence civilion. cimployces rosted in Nagaland
in the sume manner as ordered on T}'Z.B:IQQS above. These orders

were, however, chullenged Ly the respondeiats befyre the Apex

Court -und the said asppeals alongwith sgrie. ather appeals were

disposed of by the ,A_p-e}: Court in C.A.M2.1582 of 1097 dealing

with Special  (Duty) Allowanca - -]and -other * allowances. |Howevert,

the Apex Zourt did not make iy reference to HRA i the order

tated ULZ200097, Theeefore, 11 i Aow settiad taat tae ployooen

posted in Nagalund are eatitiec - HRA, - '
5. inwiew of the above and v e line of the Apux Count

judgmaent  and this Tribunal's  order  dated 22.8.1995 paossed in

O ANGsA8/91 and others  we held  that all the applicants i

thv above original uapplicetions are entitie] to HRA at the rate

applicable........

av,




L

applicable " Lo the  Central Goverunvent . cmployees of ‘B class

of cities ond towns for..the period from 1,10.1986 or from the

‘uctual date of posting in Nagaland if the posting is subscquent

to the sgid date, as the case m,ay' be, upto. 28.2.199) and at the

rate as may be a‘pplicablé' from time to time from 1.3.1891

onwards gnd continue to puay the same till the said wotification

is in force.

v
« s .

6. (Accordingly  we  direct  the  respondents to Cpay  the

v B

applicants’ HRA s’ above and this must be done as Ldl‘ly as

possible, at any rate within a period of three monthS'from the

date of receipt of the order,

]

1. In 0.A.Nos.91/96, 87/96 190/96, 191(’96. 45/97, 192/96,
. . 192/98,

197796 und 55/97, the applicants ;wvc ulso claimed 10% c+npcnsu—

tion in licu of rem free au-wmmml;uiun. .'l‘tw
i [
PO e apphicuts aubnm" Lhat this . lr.bunal in O.A.No. 48/91

learned  counsel

Cand uthers Jhaye ulrwdy 5rumud such compensation. Mr s Ali

4

ivarned Sr. C.G.8.C. and Mr G Sarma, leurned Addl. C.G.S.C.,

. g

do not dispute the same, - . f

8. - We huve ' goune  throdgh the order dated 22.8:1995 passed
A ’ :

in 0.A.No.18/31 and others. In the said order this Tribunal, among |

N
»hers, pum.d thc folluwing order

: "2*(3) Liccncc fee at the rate of lO%’-! \
" oef ‘mouthly iy (subject ol where it ‘was
- prescribed’ at’ TE lesser rute  depending  upon
ht extent of basm ‘pay)  withh effect from.
+.7.1987 or, actual date of posting in Nagalzmd
i it is shbsequent thereto, aslthe case may-
L . be, upto ‘date and, cpntlnu.e toipay the same
“ until the concession is not Withdrawn or moédified
by the Government of .Indfo or till rent frec T
aecomiodation }1s,not provided." o

'
“
. . \ A '

|

The aforesaid judgment covérs the pr(,scm cuses also, Accordi'ngly,

we hole that the applxc‘\ms .xrc cnmlul to ;,m the compensation

o liew of rent free sceon udauon in the manner indicated

" '
l' -
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e in ihe suid ord . "'_'1;5’ ,
" 9. - Accordingly - we direct the re5ppndents to pa)‘ to the [
appllCunts 10% compensation in heu of re t free accommodation ‘ ¢
s above, Tlm must  be done. as early 85 possible, at any rote,
within .a period of three months Irom the date of receipt of ' ——
this order,
: 10, All the applications: are éccor,qingly dispdsed of. However
considering. the entirc facts and cl'rc‘gniist'aﬂces of the case we
. make no ohder as to’ cdsts.
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Cﬁ{j Date

~ An Applicatio

IN T

HE CENTRAL ADMINISTRATIVE'TRIBUNAL

GUWAHATI BENCH
GUWAHATI

n under Section 19.0f the administrative

Tribunals Act, 1995.. '

0.A. No._Mg of 1996

Sri Nomal Chandra Das & OIS.

XERR) ,P licants

L=

-vVersus-

Union of India & Ors.

- ......_Respondenté

INDEZX
Sl. No. bt |
No Description of Documents - -
' Page No,
1 Application
: | 1-1%
HQ L] [ ] i
86§Eéxzai per Circular No, 11013/2
e6-E-11 Bz)fdilzd. 23.9.86 issued by/ 1240 14
s ,f ndia, Ministry of Fji )
> . of Expenditure), pe haTee |
nnexure-1), ' v peind
) ,
vfgggegigt gnd Order of 0.A. No. 30
¢ 24.9,93 (Annexor. . o
3 ure-2) ., ,5~t_blé

Tu
udgement and Order in Civil'Aopeal

No. 2705/91
Passed by t :
Supreme Court (Annexgre}_lg)f-lon-ble ]r{ +bi 5

' Filed by :
. ’ * 1509 _ !I ]Q )
@y wy% \é\u

Advocate

T
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH : GUWAHATI ‘%g 3

(Apu

™ APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE
TRIBUNALS ACT, 1985,

O.A. No. ?\/ép /1996

1. 3190 Nomal Chandra Das Peon

2. 1243 A, Deb SGC

3. 1474 S.K.Biswas ' uDcC

4. 1840 A.Roy SK~-III

5. 2324 A.Bhattacharjee LDC

6. 2625 S.Rai Driver

7. 2739 T.Mukharjee , LDC

e. 2752 S.Sarkar LDC

9. 2753 T.K.Das LDC

10. 2671 - D.C.Saikia , LDC

11. 3167 M.Khan | Peon

12. 3310 D.N.Rai Head Watchman
13.  .3405 Bahadur Mahato Carpenter
14. 38e6 L.K,Debnath Carpenter
15. 3919 Padam Bahadur Mukadam
16. 4030  Depnath Watchman
17. 4033 P.C.Shah Mazdoor
1e. 4314 Kedar Nath ' Mazdoor
19, 4394 M.L.Rohidas Mazdoor
20, 4524 - Kewal Goala Mazdoor
21. 4687 Sepani Devi Safaiwali
22, 4713 Ram Bahadur Cook

contd. LN 3 P/2
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23,
24,

25,

26. .

27,

28.

29.
30.
31.
32,
33,
34.
35.
36.
37.
3e.
39,

40,

5039
5213
5215
5216

5270

5318

5319
5320
5321'
5329
5429
5748
5796
5797
6040
6053
6059
€092
g14e
€149
€159
8233
€335
12270
12271

3904

S.C.Bonié

Lal Mohan Sarma
S.Mahato
Narshing Behera
D.S.Soner

K.B.Chettri

- M.L.Gour

L.B.Rai

H.S.Subedi

Vidya Rai
J}K.Tanti
A.K.Dey
R.C.Yadav
Amarjeet Domo
Rekha Goala
Lalta Prasad
Uttam Sutadhar
Utpal Bose
P.K.Prasad
Rabi Chandra Dey
S;Choudhury

T.B.Das

Arun Kr. Mazumdar

Ram Prasad
Ram Chander

Durga Bahadur

\z
‘;a

Watchman
Watchman
Maédoor
Mazdoor
Mazdoor
Watchman
Watchman
Watchman
Mazdoor
Watchman
Mazdoori
Watchman
Peon
Safaiwala
Peon

Mali

LDC

LDC

LDC

LDC

1DC

1DC

LDC

Wash Boy/T/Room
Tea Maker/T/Room

Mukadam

Contd...p/3
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49, 1818 B.N.Pandey \ SK-III
50. 4631 Surinderfsingh Watchman
51. 5551 K.Uddin Watchman
52, 5922 R.Horikya ' Watchman
53 3900 R.Bachan - Mazdoor
54. 4547 B.Rai | . Mazdoor
55. 5069  M.Lal Mazdoor
56. 5180 | S.P.Rawat Mazdoor
57. 1593 Sha. SN, Dby Aeesmshmnt
88, S443 Shd S, Yodew Mapdenn

Now all the applicants are serving in the Office
of the Area Manager, Canteen Stores Department,

C.S.D. Depot, Army Supply Road, Dimapur, Nagaland.

1. Details of the Applicants :

i. Name of the Applicants - T 3190 Nomal Chandra Das,
' Peon & 55 Others.

ii. Designation & Office - Peon, serving in the
Office of the Area’ Manager,
Canteen Stores Department,
C.S.D., Depot, Army Supply
Road, Dimapur, Nagaland.

2. Particulars of the Respondents

.

i. Name and/or Designation - 1. Union of India,
of thé Respondents. represented by the

Secretary of Defence,
Govt. of India,

New Delhi.

Contd...P/4
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2., The General Manager,
Canteen Stores Department,
Adelphi 119, M.K.Road,

Mumbai -~ 400 020

3. The Regional Manager (East)
Canteen Stores Department,
P.O.'Satgaon, Narengi,

Guwahati,

4, The Area Manager,
-Canteen Stores Department,
A

Area Depot, Army Supply Depot Road,

Dimapur (Nagaland).

Particulars of the Order against which this

Application is made.

This application is made for non-implementation of

. Scheme of H.R.A. (House Rent Allowances) as per

Circular No. 11013/2/86-E~II (B) dated 23.9,1986
issued by t he Govt. of Iﬁdia, Ministry of Finance

(Department of Expenditure), New Delhi.

This application is also made for non-implementation
of Scheme of H.R.A. (House Rent Allowances) in terms
of Judgement and Order passed in O,A. No. 30 of

1993 by this Hon'ble Tribunal on 24.9.1993.

Contd...P/5
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W)iw) The spplication is made for non-implementation of

N omeg er. jde

scheme of H.R.A. (House Rent Allowances) in terms of

judgement and order passed in Civil Appeal No. 2705/91
by the Hon'ble Supreme Court.

4 | Jurisdiction of the Tribunal

The applicants further declare that the application
is within the jurisdiction of the Hon'ble Tribunal.

56 Limitation ¢
Thet the applicents further declare that the appli-
cation is within the limitation presceribed under Section

21 of the Administrative Tribunals Act, 1985.

\

B Facts_of the case :

The faéts of the case in brief are given below :

6.1« That your humble applicants are all Indian citizens
as such they are entitled to all the rights and privileges
guaranteed under the Constitution of India. The applicants
are all Civilian employees belong to Group C.D. and they

are serving in the Defence Department since a long time.

6.2. That ﬁhe applicants are Grade-II, III & IV employees
serving in different cepacities as Central Govt. Defence
Civilian maployees in Nagalend in the Office of the Area
Manager, Canteen gtores Department, C.s3.D. Depot, Army

Supply Road, Dimepur, Nagalend. They are serving as UDC, LDC,
peon, $GC, Driver, Stenographer, w/man, Carpenter, watchman,
Mazdoor, safailwala, Cook, Suptd., Accountant, Mali,gK-II &

I1I, wash Boy, Tea maker etc.

Contdeee?
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6.3 That all the applicants have gbdt a common

grievances, common course of action and the nature of
relief prayed for is also same and similar and hence
having reggrd to the facts and circumstances they intend
tb prefer this instant application jointly and accordingly
they crave leave of the Hon'ble Tribunal undef Rule 4 (5)

(@) of the Central Administrative Tribunal (Procedure)

Rules, 1987. They also crave leave of the Hon'ble Tribunal

and.pray that they may be allowed to file this joint

application and pursue the instant application redressal

of their common grievances,

6.4 That under the Central Government of various

Orders, Membs, Circulars, the civilian employees serving

in the Defence Department in Nagaland are eligible for

certain benefits for involving risk of life alongwith

Armed Forces. These civilian employees are entitled to

the benefits of H.R.A, (House Rent Allowances) as per

Circular No. 11013/2/86-E~II (B) dated 23.9.¢6 issued by

the Government of India, Ministry of Finance (Department

of Expenditure), New Delhi.

Annexure-1 is the photocopy of the Circular
No. 11013/2/€6-E~I1 (B) dated 23.9.86 issued

by the Government of’India.

6.5 That these civilian employees are entitled the

benefits of H.R.A.(House Rent Allowances) at the rate of

15% on the monthly salary and addl. HeR.A,

of 10%

at the rate

vide this Hon'ple Central Administrative Tribunal,

Guwahati Bench Judgement and Order dated 24,9.1993 passed

Contd...P/6
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in O0.A. No. 30 of 1993,

Annexure-2 is the bPhotocppy of the Judgement
and Order dated 24.9,1993 passed in O.A. NO.

30 of 1993 by this Hon'ble Tribunal.

6.6. That your applicants beg to state that Nagaland

State is a B~Class City. The 4th Pay Commission also

Tecommended that Nagaland as a whole is B-Class City

anC House Rent Allowance should be paid at the rate of

B-~Class Cities and the Hon'ble Supreme Court of India

in Civil Appeal No. 2705/1991 also ddclared that Nagaland

8s B~Class city and the bersons serving there are enti-

tled to get H.R.®. at the rate of B-Class Cities,

Annexure-3 is the photocopy of the Hon'ble

Supreme Court's Judgement and Order in Civil

Appeal No. 2705/1991.

That your applicants beg to state that they
are getting the H.R.A. at the rate of 15%

additional H.R.A. at the rate of 10% of their pay is
not given to the applicants. Although the applicants

are entitled to get the additional 10% H,R.A.

but the

as per
this Hon'ble Tribunal's Judgement passed in O.A. No. 30
of 1993," | )

6.8 That your applicants further beg to state that

this Hon'ble Tribunal in 0,A. No. 30 of 1993 clearly
mentioned that the Central Government Civilian Employees

those who are posted in Nagaland are entitled to get

Contd...p/7



H.R.A, at the rate of B-Class cities as §pplicable

and also additional H.R.A., at the rate of 10% of their
pay.

6.9 That your applicants having failed to obtain

the benefits mentioned above inspite of their repeated

requests both oral and in writing,

6.10 That your applicants beg to state that they
having fulfilled all the terms and conditions of H.R.A,
as admissible to the Central Government employees serving
in Nagaland, so they are entitled to get benefits of

H.R.A. at the rate of B-élass Cities,
~

7. Ground and Legal Provisions.,

i For that the applicants being similarly placed
to the applicants in O0.A. No. 30 of 1993, the
same benefits ought to have been extended to

the applicants,

ii, For that the applicants being civilian employees
serving in Nagaland being attached with the
Armed Forces are entitled to get financial
benefits above mentioned undér}ggrious Schemes,
various letters and various Circulars etc. ang
also by various Jjudgement and orders rassed

by this Hon'ble Tribunal Tribunal and also by

the Hon'ble Supreme Court of India.
iii. For that there is Jjo justification in denying

the said benefits granted to the applicants and

the denial has resulted in violation of the

noenel e B
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iv.

i,

vii,

Viiio

Articles 14 & 16 of the Constitution of India
and also other similarly situated employees

already have been granted the said benefits,

For that the applicants having fulfilled all
the criteries laid down in the aforesaid Memo-
randum towards granting. the H.R.A;, the Respon-
dents cannot deny the same to the applicants

without any jurisdiction.

For that it has alreédy been conclusively held
by this Hon'ble Tribunal in other cases that

the applicants are entitled to the said benefits
and thus the Respondents ought to have paid the

said benefits to the applicants,

For that it is settled proposition of law that
when the same pPrinciple have been laig down in
given cases, all other personnel who are gimi-
larly situated should be granted the said

benefits without requiring them to approach in

the Court of Law,

For that the applicants have been denined the
said benefits without any principle is being
heard, There is a ?iolation of the principle of
natural justice in dénial of the benefi£s to
the applicants ang accordingly proper reliefs

are required to be granted to the applicants,

For that the action of the Respondents are

illegal, arbitrary and not sustainable in law,

Contd...pP/9
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Reliefs Sought for

Under the facts and circumstances narrated

above it is prayed that the Hon'ble Tribunal may be

pleased to direct the Respondents particulsrly the

Area Manager, Canteen Stores Department, C.S.D. Depot,

Army Supply Road, Dimapur, Nagaland, Respondent No. 4

to pay -

ive

H.R.A, as per Cirpcular No. 11013/2/86-E-II (B)
issued by the Govt. of India, Ministry of
Finance (Department of Expenditure), New Delhi,

23rd September, 1986,

H.R.ﬁ. (House Rent Bllowances) in terms of

Judgement and Order passed in O.A. No. 30 of

1993 by this Hon'ble Tribunal on 24.9.1993.

RO

H.R.A. (House Rent Allowances) in terms of
Judgement and Order passed in Civil Appeal

No. 2705/91 by the Hon'ble Supreme Court.

To pay the costs of the case to the applicants.

That any other relief or reliefs that may

be entitled to the applicants.

Details of Remedies Exhausted :

That the applicants declare that they have

aﬁailed of all the remedies available to them under

service rules etc,

Contd...P/10
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10. Matters not pending with any other Courts etc,

The applicants further declare that the matter
regarding which the applicant has been filed is not

pending before any other Court of Law or any Authority

or any other Bench of the Tribunal.

11. Patticulars of the Bank‘Draft/I.P.O. in respect
of Application Fee.
i.  Number of I.P.O. : B0 34 Qose
ii. Name of Issuing Post G obnete
Office
iii, Date of issue of I.P.O. : \i_l\fﬁé
iv. P.O. at which payable (;quL;t
12,

Details of Index

An Index in duplicate containing the details

of the documents to be relief upon is enclosed.

- 13. List of enclosures

As per Index.



VERIFICATION

I, sri Nomal Chandra Das, Ticket No. 3190, Peon
the A_pplicant No.l serving under the Area Manager, Cénteen
stores Department, Area Depot, C.SeDe, Dimapur, Nagaland
do hereby verify that the statements contained from para -
graphs 1 to 13 of the application are true to my knowledge,
5elief and I have not supressed any material facts and T
have been authorised to verify this Application on behalf

of the other applicants.

&nd, I sign this Verification on this __|4 4| day
of  Newwhn 5 1996 at cuwehati.

. Nomef er 30

DECLARANT
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Kew-Delb! the 23rd- September 1946,

OFFICE MEMORANDUM
Sub + Recormendstions of the Fourt Pey Cunmission

t

Decisiuns
of the Covernment reluting to grant of Cozpentutory(City)
S Eouse Rent Allowunces to Central Government Employces, -+ °

" The undcrgigned is directed to fay thut,consequent upen
the duciaslona token by the

Covernment on the reconoendationn of
the Fourth ray Counn

iesion reluting to the wbove mentioned ullowwsices
Viue thés Ministry's Resolution No.16(1)/1C/u6 dta, 13tn

Svpteuber
19C6, thie Prestdent isipleased -

to decide Lhat in modifjcution of
this Finfstry g .u, No,p;2(37)-8:1it0)/CQ dated 27-11.19(5 s
Ouchcu'from time to time for Codipencutory(CLlty) und Houze Rent
kllou;ncrs to Central Covernment enpldyecs shaoll,be edwicsible at
trhe following rates. .

COMPENEATCRY (CITY) Al LOVANCES

Pay flunge

Amount of C,C.A. in cluss of citiea
(besic pay). (h, p.a) \
- A 1}-1 N~.2

30 25] 20

35 20
E.15CC and ubove but below .k.2000 75 50 20
F.200C unld gbove 100 75 ...-20

- For 14 specisl locqliticn,wherc C.T.A ot the ratus upplica-

ble t¢ B-2 closs city are teing pale,frech orders will be dgcued
svperately. ' '

11 2HCUSP pFT ALLOUANCE s
Tyre of accammodatlun Pey range in
1o which entitled

Awount of H,A,A,payaulle in
;rnvined 6cales __ K, .m

be;:\”ffﬁq.Agat ebcve rates shall be paid to @ll ewployeces (other
than trose provided with Covernment owned/hired uccowodution) withe
out r¢juiring theam to Froduce rent receipti.these enployevs shall,

"
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z“n}ﬁﬁpyrﬁ}”* ‘55 3 ”,.aZQ 9, 939' - Learned counsel for the
' A EA ‘paxti®@ are present. The case has
qb®@@m@ ready for hearing, Learned
: wcaunsﬁl fir H, Rahman for the ‘
‘ rapplicants submits that the reliefs|” -
: : “sought for by the applicants are .
¢ § ,@uM@v@@ by the judoment in 0.8
! A 'Heo42(8) /89, G.C.No.144/88,
P B &GC N0158 = 156/88 and Civil
:
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'App@al No¢2705/91 ef the Supreme
PQNﬂt."ﬂkc-_i"~ st Judgmsnt &n 1
De&eNOeQZ(G)IBQ Also heard

learned Sro CoG.S.Co Mr - S. ALY,

ALl the eixtythres(63)
applicants of .this case ars

‘employses of Canteen Stores
Dééartment under the Ministry aof
. Defence, Government of Indis,
p@@tld at Dimapurg Nagaland. Thaey
ar@ claiming Houae Rent Rllowance
(HAA) at the rats of 15% for the

——

. pariod from January 1974 to
‘Decembaxr 1979, and additlonal HRA at
the gate of 1u£‘;?‘25322“;;;‘:;d
at rotes cubseyuwnlly reviswsg TEOm

time to time, The elaim of thess
applicents are similar to the claim

n:amog

made by the applicants of the casss
referred to above where reliefs

for HRA had been granted, The B
applicants boing almilarly situated gjﬁ

and posted in Nagaland are entitled e
e i
HRA applicable to Central Govarnment
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Y Employeee_posted in B! Clasy. =T
,E}Eig§4 The findings of theﬁab~ &
referred judgments are equareif” i -’
,applicable to the instant Cagrsa’, !
The applicants are entitled to
similar relfefs, for the period

they worked at'D Dimepur,

Nagaland.

This application is allouedoi,
The respondents are diracted to
pay HRA to the appliCanta with-
effect from January 1974 gt the

rates as per circulars/ocrders

from time to time, The respondents !

are directed to implement ths
directions of this order in .
respact of the arrear HRA uithin
a period of 45(fortyfiv9) days.

from the date of receipt of copy -
of. thiS order,

No order as to costs,

Inform al} concernad ulth

copy of this order for imolementa-'
Ation.

> e m——

a} , o . - ‘ - » “‘Sd/- so Hﬂqus

o VICE CHAIRMAN
- } q 1 : - 8d/.- G.L.Séﬁglyihe
Rez_lstcred Wlt,h ‘At/ED / MEMBER ( ADMN)

Ne'mo No, ¢ 2128 ! Dats HINI?{;
. fa ‘{';_Mv
‘ Copy for infarmation & naceasaty ection to
: | .Shri'-N.Ce Das, S/0, Late S. Das, President, Canteen and Stares Dsptt. .
%i:. o Employaas Union, Dimapur 8ranch, Nagaland.(AND 2 OTHERS).
T (2) The Sacratary. Mnistry of Dafenca, Govt. of India, New Delhi.
§4- 2(3) The Ganeral Manager, Canteen k Storas Dapartment (Adalphi), 119 M.k.
o ! ﬂuad, Bombay, - : B _ | _ }
%? - (4) The Deputy Ganeral Manager, Personnel, Canteen & Stores Department
k;'.".".. .

(Adalphi), 119 M.K. Road, Bombay,

L

The Regional ﬂanaqer, Canteon & Stores Dspartment, Narenqi, Guwahati,

P.0s Satgaon, Assam,
The ﬂanager,

Cantaan & Storag Departmant, 01n3pur, Nagaland,
Pr, N. leruah, Advocats, Gauhati High Court, Guwahati,

(7)

(B) mr. Sae All SI' coGoSoCo, CQA.T.

» Guuwahat) Banch, Guuahatj.
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IN THT ‘UpP e LOURT OF INDIA

CIVIL APELLATE JUIT SDLCTL . I

CIvVLL AQ:HA; HO,. 20% OF 1991,

Unizonof lndia & U:s.’ cae Npellmita

, ‘ - Vormin -

Shrd ES.il. GChosh 0 Orqg. cos Remontdata

(O N CI O £ '
. . v' .
! Croup 'C' and ' amloye.y of Teleco~muni :aticng
1d Postal Dopartment noated in the Ytats of agal-nd
app roached the Sentral Adtininte -tive Tribunal Gar-oh bl
noeiddneg a dlrection to tho Uni.“n of Indda to poay thon
tne Houge Nent Allouance at the rate ns admianiblo to
the omploye m - onted fn 'O clana of tinov. Tho lribunal —

allowad tha prayne in tha follow:ne terma

“The apadleatlen Lg allowad, The petitioners
chall bhe enti-led to Ibuae Rent Allowanca
aopllcadle to Contra Govar ment onploye - s
aly .. pO8ted dn "B Class cliles which indides
oo tiithe classlflcat! o Ba) & B2, The ordor
e contafned in Dy, Dlrvector General ‘o
lotter dated 30.,10,81 (Annexuro A-1) ip
- quachad. Arresre of the allowance counting
from tha 18th of May 1980 ghall bLin pald to
the petiticners: within a period of 120 days
from the :ate ¢' rocolpt of this ordor,”

Tpiw anrpecal by vay of rpeclial pox luave is by the
Un?cn of Indla agalnzt the judgnenf of thoe Trilunel,
 Thc citlos {n tha Statn of ngﬁlnxd have not bLeon
clgumiﬁicd and aag quch, the general order pr.oscr bing

. Hogt«e Rent Allo-ance for dLlarent clanses of citlon

.could not ba macde applicablae to the State of dagalaad, .

+tiwas undor these clreumctun-ea thot t ¢ Prosidontof

OJntd....
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Indln Lamed an order Jated January 8, 1962 qranting
' . loua Rent Allo.anco to tha P 0 T Gtaff posted in the
CStata of Daraland, The relavant part of the suld ordex

15 ag under .
i

. o "1.(411) Rent freo accomnodation on a | .
‘ acale app:oved by the local udninistro. LT
; tion, Tha P & T gtaff {n MNTA who are not )
! , Jrovided wlith rent free acroawrolatior, ’ o
will, houcver, droy HoBR.A. 1o lleu thereof
i at the ratea asnlicable in *M' cla-g <itina
| contained in col, 4 paragravh 1 of the _
~ Minlotry of Fipance U.tte Hu, 2(22)-k, 11(D)/ _ Co
,luf}ﬁ,.(')' dated the 2nd Zwguet 1960," : :

oo
It La clear Lrom thie order quota) abose that the

P Lo enpluyens poat . dn the .'.H'.-\t:: of lagalaond ace

ontitlud to rent Lruo acauomnodatlon or o the oltauiative

——

to the bougsa ant Allowancae at the raten ippll atlao i
'O clayn cltlon, he Preastdentfal Updeg aguntan thn . ‘ b A{
\:i_timl In the Jtate of Ha aland for tho puzop -gan of
payinent of Ibuse Neot Alloaonca to the ¢itioo hdceh
have been classlfied vz 'B' <lasa,
Initlally tho lbune Rent Allo-ancae wags baing pdd
at the rate of 7% por cent in the State vf Magalind
Lt wae increased to 15 por cent in the yeaxr 1v73, From .
1979 the ilburo Rent Allowance wbn wendn rsduced to 7%
pok cent., 1t 1o nol nacesa:ry fox ug to o Intw tha

rato of the Houce Rent Allounnce at varlfoua atages

e a o e e et e L

bnfausm ‘tllo wuentl n for ou r connidnraticn {a uhather

thu rarpondents are antitled to tha Mune Rent Allovinca
. a0 vp:o’vid;;d for "' Clags chtlen by th LVth Central o

.Puy commlaal-n recommendatt ne which were enforcod with |

olifozt Lrom Octobler 1, 1906, . , ' A {

Contd... N i '




g

. y l
! o q ARINAU RS 3 cun e,

;S | ST
b o S 3

It 1o not dlmuted that th~ Prensidential ordex >\)\
dated Jdonuary 8, 1962 is still oporative. Yo ara of the
viow that th-~ state of Ragaland having baen eyaated to_
‘I}' Clas;s citles by tho Presidential Urdet the
rempondent s arn ontitlad to be paid tho Housrs Rent
Allowance at the ratra which have been prencrbbnd for
tho Central Governmont envployers pooted in 'H' clasg
cities, Omsoruently, thrres-cndenve aro entitled to Lo ”
),.':Lflid Housy Ront Allowa ce at the rate which hao '
izeeﬂ prescritiad by the 1vth Contrel Pay Conminsiorn roco-meh-

dati.nag for 'B' class clties.

pRTieEe

1?’

The Tribkinal allowed the opplicution of tha

resrondents on the following reasons

"There 15 nv dishuta that tho tormoer (o tle L'y Ve

(Rava tL1ls and Nengang Area) and thn nroasont -
Magalind w.s c¢:nslderod ag a speclally AMlfficult
arva Lor r-nted acconww.dation, For the “uroaoe of
Hoe oMo Coverninent clascifled the citles and
, towis on the basls of thelr populatior md pald -
- hdgitor allowance in mor. populaa citliasn ’
becous: the rent structure L3 higher in such .
ities, 3lnce Yagoland, w38 irrepsective the stationg
of the ond re torritory, wus conaeldar~d as a
"ALfficult arena from Lhe noint of view of avallw.
hility of rented Iwugrn, all 2 & T erployecy
: posted thore clither ¢ot rent fruoe cunrters
' or whare such uarter ocould nut b3 provided
by tha Covernment, wera glven hou=2 1ent at the
rate anplivable to 'U' Ch a8 citliepn. ihis
situati o continued Crom 1962, Thrrate of , -
HRA may bLa rodu ed with efflux of tima, The .
' only reason for doing g can be that the
' spectal ¢lffieedtinoa widzh exdated fronm 1962
vaonwarda have alnco be~n ameliorated. Tedn
con concelvabla happen, with the "lcvclcoﬁv'-cnt
of the ngea dn queaticr, Tho luase stocH
may Lrprova to much on extont that rented
houre ot rensonable rata may Le pvallatle, 1f
that uaz the gituatior, o downward revialon
G BN or aven ftg corplete dlaocontinuance
could hava baen ju-tified. In ti{n can.,
hew ver, thae mepondents caose goluly reota

ontd, .../ 20

IS

P

e i e o a - — i



!

)

- u” ‘
—90 -

- 2.

ow what §3 ~tatod o Anntedsuiirn A1 which g

rep o oed Lo tull o tn the proceading paragrap -
Sinca no such rongun 1n Aven for tha downward
reviglon we have no other alternatiye but to
holl that tho revision ceffected in corp lianca
to the doc ment at Amexure-Al ia artitrary

ated cowiot ba sustalned. o furthar find

that n-rording to tho formula adopted after tha
IV pi 1A L3 nayable to the Ceontral Qoverningh t
Piployecs postad aven in cla elfled places,
Trom Nnexurs A7 Lt $a vlear that: thig
allowante 15 at a Clat rate 15 payabls without
production of rent roceipt. 1t aspewsrs to un

.., that the U!RA {p pald by the Central Government
“for compennating an empliyen on acoount of oly

ranldential accormodaticn in tha place of
posting ls not sbown to hwve uniergune auy

limproverrent in the matter of amgxzktex avallabiifty

and rent of bired aciomeoZation any slterutlon
of the ratrm of HRA wil rcmaln arxbitrary and
unjustified, In thia vieir of the matter, wo
Feel fnclinod to allow the uwpplicati:n, "

Ve sca no Anfdomity dn the judgnent of thg—

“fribunal unvac a nanl, Yo ncrae wlith thy reas.ning

and the zonceluatonn taachad thereln, Wo arao, how'var,

K

of- tha view that tha Tribunal hap not Justifiad in

rgranting arraarn of lbuse #ent Allowmces to the
K} [X -
!

rocpondentn from May 10, 1989, The remondertg are

1

entitlod 0 the 1troara enly with effect from U -tuber

Jp——

1, 1906 when the recormenzatlins of the IV th Sentral

[
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Fay Conmiszion ware enforced, s dlrezt a-cordingly

' e

-~

;unﬂ wodffy tho ordiyr of tha Tribunal to that c«tcutg

€ e e e

S/ -
{ Kulddp cingh ) J
S/ -

{ o, Kapliwal) J,

ey Dalivg

Uebruary 10, 13073,
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